IN THE CENTRAL ADMINISTRATIVE THRIBUNAL
ALLAH#BAD BENCH, ALLAMABAL

Qated: Allahsbad, this 9th day of Novanber, 2000

Coram: Hon'ble Mr.Juastice K, R K Trivedi, VC

Hon'ble Mr. 3. Biswas, A,

Civil Contempt Petition No.86 of 1997
In
Original Application No. 546 of 1992

L. Jagmohan Yadav, sop of liaghunath Yadav
Wosiing WS 243V, Kawi (Now Sahuji Msharaj Nagar)

2. Avadh Behari son of Riitta alias o5 iv Frasad,
vorking as @uDA, Pshari, J.strict
2anuj i ligha:zaj Nagar.
3. Heri shanker Uwivedi, sun of Badri Frasad
diivedi woriing &s &ui, IKbrai, Banda,
4. rcollu Foosad Trived:, som of Bisteswar Lal,
wWwortirg) as 2u Facker Paileni, District Banda.
3. Babu Khan son of Chand Khan, working as E) Packer
2nivranpur, Jistrict Banda.
v+« . . . Peititioners
{By advocate 3ri W.H. Khan )
Veisus

l. 3ri (N, Vemsg,
superintendent Posts, ‘Bandga,

Kanpur,

oy,

Srios.U. o, Poasad, secretary,
r/o Communicstion, New pelii.
. . Contemners,

(Km. 3adine srivastava, counsel fo.
resoondents)

L /‘___“% contd, .2




2, G 86/97 in

LA 1.0.D46/92

&

_ORBER_ {Goen Court)
(Lentble oi.Juszice i A Ko Trivedi,VGC)

Ry this epplication unuer seciion 17 of the
Administrative Tribunals ~ct, 1985, the applicant
has shown grievance about non~compliance of the order
of this Tribunal dated 5th February, 1997 passed in
UA '0.546/92. Km, sadhna Srivastava has submitied
that against tae aforesaid o:de:r of this Tribunal,

Unzon of Indie hes filed a Writ Petition No.46902

of 2000 before the Hon'ble High Coust, in which «n
interim order has been passed on 6th November, £00
.nd operation of Inhe czder ol tae T-ibuncl has been
stayed., In the ci_cumsiances, in oui opinicn, there
is no question of compliance of the orxder and this
contempt application has been rendered infructucus,
The Contempt Application is accordingly dismissed.
Notices are discharged. DNo onder &s LC COSTS.
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Al V. C.

Nath/ .




